Oo2:N9. 530 OF 1998
ORDER_DATED Q2=01=2004.

Heard lr . P«K.Padni,bearned Counsel appearing
for the Applicant, Mg, U.BdMehapatra, Learned Additienal
Standiag Counsel asppearing fer the Respendents is net
present, This being a year eld case of 1998,we have
heard the learned Counsel appearing fer the Applicant
an] alse perused the records placed before us with the

ald and assistance of Mr.,Padhi,

The grievance of the Applicant is that
although he had qualified in the exaninatien of P.l.
alld R.Me8e Accounts in the year 1986, alengwith the
grivate Respondent Neo,4,the Respondent le,.3,theugh
had sremoted the private Respondent No.4 te éhe po st
of A.P.M, (Accounts), Keonjhar Heal Post Office,but
he had not considered the claim ef the Applicant fer
that sost;on the greund that beling a SC candidate,
he should have been given the beneflt of reservatisn
as first peint in the roster for premotien te the pest
of APM (Accounts),Accordingly, he has praved in this
case that a directien be issued te the Respendents to
promete him to the post of AJP.i.(Accounts) w,.e.f,

01-06-1992,

I
We have heard,learned coun=e lappearing for

the Applicuant and have alse perused the counter submitted

;
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by the Respendents contesting the claim ef the Applicant,

By submitting a copy of the Directeor General of Pests and

Telegraphs's letter No,9/10/68-5PB,I1 gated 12-3-1970,they
have submitted that as per the scheme for filling up ef

the pest of PO & RMS(Accounts),the Applicant was not

due fer promotion as during the Year 1986,when he passed
this PO & R15 (Accounts) Examinatien,the Res,No.4 had alse
clearthe said exanination and in the divisional gradatien
list,Res,Ne.4 stepd senior to the Applicant,In the sald
premises, in te::ms'ef the 3G Posts letter dated 12=3-1070
the seniormost of the two qualified candidateswas to be
given promotion te the post of POSMS gvaileble at Keon jhar
HO and accordingly,Res.Ne.4 was given appointunent/prevotien,
They have further submitted that in the matter of promotion/
a@p@intmeﬁt to the post of PO & Rt«l.g(Accounts) sthe principles
ef reservatien roster are not appliceble, Learned Ceunsel
for the Applicant has not disputed that between the two
i.e. the Applicant and Respondent Hop,4,the later is senior
one, In the said premises,we see no inf)o;:/fmity in the
appointnent/promotion made by the Resp@n:i-ents to the post
of AFM (Accounts) Keonjhar HO and in the result,this O.A.

is disposed of lelng develid of any werit.Neo cests,

A y o
(11 AHORANJAN MOHANTY) (B.8. saT )y
(JUDICIAL)

VICE.CIATRIIAN
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